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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NQ(s). 2215 OF 2009
BEFORE THE REG STRAR ASHOK MENON

DI LPESH BALCHANDRA PANCHAL Appel | ant (s)
VERSUS
STATE OF GUIARAT Respondent ( s)
(Wth office report )
Dat e: 04/02/ 2010 This Appeal was called on for hearing today.
For Appellant(s)
Ms. S. Ramamani, Adv.

For Respondent (s)
Ms. Hemanti ka Wahi, Adv.
M. Amit Pateria, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Service of notice is conpl et e. Ori gi nal records
recei ved. Counsel for the appellant is directed to file
addi ti onal documents within one week.

Thereafter, list the matter before the Hon ble Court,
as directed.

(ASHOK MENON)
S Regi strar



